ZIGT COURT OF HIMACHAL PRADESH AT SHIMIA-~171 00j.

Ne.HHC/VIG/Gen./10/86~ Dated Shimla +he
10th May, 2002,

NOTIFICATION

In exercise of the powers eenferred under

-‘_;Artic;e 225‘of'the Constitution of India and all other
enabling powers in that behalf, the Chief Justiece of
High Court:of Himachal Pradesh is pleased to make the

following Rules for the Officers/Servants of the High,

Court,

Shert Title and Commencement

5 (1) These Rules may be called *The High

Court of Himachal Pradesh Officers ang
Servants (Vigilance) Rules, 2002",

(1i) These Rules shall come into foree

with immediate effect, ~

Applieation

o These Rules shall apply to all the ifficers/
Ooffieials of the Registry of the High Court,

Befinition

3. In these Rules unless ﬁhe contextotherwise

provides:-

(a) "Chief Justice” means the Chief Justice
©f High Court of Himachal Pradesh cEmda . T
nominee,
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: (b) "High Court" means the High Court of
g

(c)

(@)

(14)

(4449

{(iv)

* Himachal Pradesh.

*"Officers and Officials" mean and include

every officer and servant of the High Court.

-
"Registrar" means and includes ‘the Registrar
General, Registrar(vigilance), District and
Sessions Judge (Rules) and Tlstrlct and Sessions

Judge (Inspection) .
PART-T

Procedure fer the Inquiry of the complaints.

Whenever -a complaint is received by the

Chief Justice, a cudge or Registrar of the High
Court, dWSLLOalng any misconduct of the cfficers
or OIflClLlS it ghall e pPlaced hefore the
Chief Justice for ordevrs,

The Chief Justice may either call for the
explanation/bcmments Qf the cfficer(s) or
official (s) conﬁwrneﬁ and may pass any order (=)
as may he deemed fit and prorer or may order for
fact findingy inquiry into the allegationyds).

L
The fact findini~ inquiry shail be conducted in

the manner as +the Inquiry Officer/Authority ma-
consider appreciviate,

The report of the inquiry sball be submitted +o
the Chief Justice for favcur of such orcders as

may be deemed -1t and proper,







